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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI

ORIGINAL APPLICATION NO. 725 OF 2022

IN THE MATTER OF:

ANURAG SHARMA ...APPLICANT
VERSUS
STATE OF UTTAR PRADESH & ANR. ...RESPONDENTS
INDEX
SL. PARTICULARS PAGE
NO. NO.

1. | Additional Affidavit on behalf of the Respondent
No.2/LPGCL in compliance to the order dated 1-8
09.11.2023 of this Hon’ble Tribunal.

2. |ANNEXURE-A-1

A true copy of the sitemap of the plant of the
Respondent No.2/LPGCL demarcating areas 9
where these 3,49,261 trees have been planted.

3. | ANNEXURE-A-2
A copy of the photos depicting three tier green

belt in and around the LPGCL Plant and its 10-12
periphery.

4. |ANNEXURE-A-3
A CD showing green belt in periphery of the 13

LPGCL Plant.

5. | ANNEXURE-A-4
A true copy of the expenditure done by the 14
Respondent No.2/LPGCL for CSR/CER from
the year 2017 onwards.

6. | ANNEXURE-A-5
A pictorial presentation of the expenditure done 15-45
by the Respondent No.2/LPGCL under various
heads in terms of CSR/CER.

7. | ANNEXURE-A-6 (Colly)

A copy of the report for the tenure April,
2023 to September, 2023 regarding quantity | 46-49
of fly ash in the ash dyke.
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8. | ANNEXURE-A-7 (Colly)
A true & translated sample copies of such low-
lying area filling request, consent from Gram
Pradhan, consent letter UPPCB, and agreement 50-94
between the beneficiary and the ash disposal
agency.
9. | ANNEXURE-A-8
A true & translated copy of the letter from the
office of the District Magistrate, Lalitpur| 95-98
addressed to the Respondent No.2/LPGCL
granting permission to fill low lying areas.
10. | ANNEXURE-A-9
A copy of the details of the utilization of fly ash 99
for cement manufacturing submitted to Central
Electricity Authority.
11. | Proof of Service 100
FILED THROUGH:
L.
[SANJEEV KUMAR SINGH & SHIGHRA KUMAR]
(ADVOCATES FOR THE RESPONDENT NO. 2)
LEGAL VIBES
G-27, FIRST FLOOR,
NEW DELHI JANGPURA EXTENSION,

Dated: 10.02.2024

NEW DELHI-110014

PH: 011-43580335/+91 9560306295
EMAIL: legalvibes.lawfirm@gmail.com
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI

ORIGINAL APPLICATION NO. 725 OF 2022

IN THE MATTER OF:
ANURAG SHARMA ...APPLICANT

VERSUS

STATE OF UTTAR PRADESH & ANR. ...RESPONDENTS

ADDITIONAL AFFIDAVIT ON BEHALF OF THE
RESPONDENT NO.2/LPGCL IN COMPLIANCE TO THE
ORDER DATED 09.11.2023 OF THIS HON’BLE TRIBUNAL.

I, Adarsh Kumar Singh, S/o. Virendra Pratap Singh, Aged about
41 years, presently working as Assistant General Manager at
Lalitpur Power Generation Company Limited having its office at:-
B-10, Sector-3, Bajaj Bhawan, Jamna Lal Bajaj Marg, Gautam
Budh Nagar U.P-201301, Presently at New Delhi, do hereby
solemnly affirm and declare as under:
1. ThatI am the Authorized Representative of the Respondent
No.2/LPGCL in the above-mentioned case and as such

conversant with the facts and circumstances of the case and

as such am competent and able to depose the same.

2. That the present matter was listed for hearing on
09.11.2023 whereby, this Hon’ble Tribunal after hearing the
Respondent No.2/ LPGCL and considering the averments
made in the reply dated 17.12.2022 and additional affidavit

dated 30.01.2023, was pleased to direct the Respondent
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No.2/ LPGCL to file an additional affidavit with regard to the
queries put forth by this Hon’ble Tribunal during the course

of the proceedings.

That in compliance to the aforesaid order dated 09.11.2023,
the Respondent No.2/ LPGCL has taken note of the queries
raised by this Hon’ble Tribunal and the same are
accordingly being answered by the Respondent No.2/
LPGCL through the present affidavit. That the operative
portion of the order dated 09.11.2023 of this Hon’ble
Tribunal with regards to the queries/issues put forth to the
Respondent No.2/ LPGCL is being extracted as under, for
the convenience of this Hon’ble Tribunal:

“...4. We have gone through replies filed by respondent
no.2-M/s. Lalitpur Power Generation Company Limited-

Project Proponent and report filed by UPPCB.

5.In its replies respondent no. 2 has mentioned the number
of trees planted but it has not mentioned the area where the
plantation has been carried out and whether the same
meets the EC Conditions in this regard. In its reply
respondent no. 2 has also given details of amount of rupees
incurred on CER/CSR activities till 2017 but there is no
mention regarding expenses incurred on CER/CSR

activities after 2017.

6. In replies filed by respondents no. 2-project proponent
and report filed by respondent no. 4-UPPCB details have
been given regarding generation and disposal of fly ash and

bottom ash but there is no mention as to what quantity of
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fly ash is lying in ash dykes. The aspect of disposal of fly
ash for filing in low lying areas also requires proper
scrutiny. The requisite details regarding utilization of fly
ash and bottom ash for manufacturing of cement have not

been given....”

That the Respondent No.2/ LPGCL in addition to this preset
affidavit craves leave of this Hon’ble Tribunal to refer and
rely on the contents of the Reply dated 17.12.2022 and
additional affidavit dated 30.01.2023 filed by the
Respondent No.2 and treat the same as part and parcel of
this affidavit as the contents thereof, has not been repeated

herein for the sake of brevity and verbosity.

That this Hon’ble Tribunal vide its aforesaid order dated
09.11.2023 had raised the query with regards to the place
where the plantation has been carried out. In view of the
aforesaid query the Respondent No.2/ LPGCL most humbly
submits that around 3,49,261 trees with a survival rate of
90% have been planted/saved by the Respondent
No.2/LPGCL till date, which attributes to total area of 343
acres (138.8 Hectares) under green belt, which complies
with 2500 per hectare and 80% survival rate conditions of
the EC. It is further submitted that by using native species,
Respondent No.2/LPGCL has planted three tiers of
plantations in and out of the plant area as nqtiﬁed for the

said purpose, including two and three row avenues
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alongside roadways. Thus the, Respondent No.2/LPGCL is
fully complying to the EC conditions with regards to the
greenbelt at its Unit at Lalitpur, UP. A true copy of the
sitemap of the plant of the Respondent No.2/LPGCL
demarcating areas where these 3,49,261 trees have been
planted is being annexed herewith and marked as
ANNEXURE-A-1.

A copy of the photos depicting three tier green belt in and
around the LPGCL Plant and its periphery is being annexed
herewith and marked as ANNEXURE-A-2.

A CD showing green belt in periphery of the LPGCL Plant is

being annexed herewith and marked as ANNEXURE-A-3.

That the Hon’ble Tribunal had further raised query
regarding the expenses incurred on CER/CSR activities
after 2017 by the Respondent No.2/LPGCL, in view of the
same it is humbly submitted that that the Respondent No.
2 /LPGCL funds the Corporate Social Responsibility (CSR)
and Corporate Environmental Responsibility (CER) through
the "Kamalnayan Jamnalal Bajaj Foundation,” which
has incurred Rs. 8,71,30,410/- (Rupees Eight Crore
Seventy-One Lakh Thirty Thousand Four Hundred Ten
only) on CER/CSR from 2017 onwards in the area of water
resource development, sustainable agriculture

development, women empowerment, _infrastructure
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development, community mobilization and also under Wadi
project in collaboration with NABARD. A true copy of the
expenditure done by the Respondent No.2/LPGCL for
CSR/CER from the year 2017 onwards is being annexed

herewith and marked as ANNEXURE-A-4.

A pictorial presentation of the expenditure done by the
Respondent No.2/LPGCL under various heads in terms of
CSR/CER is being annexed herewith and marked as

ANNEXURE-A-S.

It was further observed by the Hon’ble Tribunal there was
no mention about the quantity of fly ash and bottom ash
lying in the ash dyke. In view of the same it is humbly
submitted that the quantity of the unused fly ash and
bottom ash left in the ash dyke is very dynamic because of
its round the clock gainful utilization. That the quantity of
fly ash lying in the ash dyke is submitted to the statutory
authorities like Central Electricity Authority (CEA) on a half
yearly basis. A copy of the report for the tenure April, 2023
to September, 2023 regarding quantity of fl-.y ash in the ash
dyke 1s being annexed herewith and marked as

ANNEXURE-A-6(colly).

That the Hon’ble Tribunal further observed that the aspect
of disposal of fly ash for filling in low lying areas also require

proper scrutiny. In view of the same it is most respectfully
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submitted that the low-lying areas which have been
reclaimed by utilization of fly ash are the low-lying areas/
voids on villagers owned lands located near the power plant
in Lalitpur district and requires to be filled and levelled on
the individual request of the landowners. The said requests
for filling the voids or low-lying areas are taken on stamp
paper from the farmers before starting the filling of these
lands with ash and then its levelled and earth capped with
a thick layer of fertile soil. That the filling of ash in low lying
areas is done by the Respondent No.2/LPGCL as per the
procedures set by the Central Pollution Control Board. That
the procedures laid down by the CPCB for filling low lying

area 1s as follows:

Land identification for ash disposal/ request letter from
beneficiary.

Il

Consent letter from Gram Pradhan.

L

Agreement between the beneficiary and the ash disposal
agency.

4

Obtaining NOC from UPPCB.

4

Ash filling in low lying area.

!

Then soil capping and compaction of the filled area.
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Sample copies of such low-lying area filling request, consent
from Gram Pradhan, consent letter UPPCB, agreement
between the beneficiary and the ash disposal agency are
being annexed herewith and marked as ANNEXURE-A-7
(Colly). It would be pertinent to mention that prior
permission is taken from the office of the District
Magistrate, Lalitpur for filling low lying areas. A copy of the
letter from the office of the District Magistrate, Lalitpur
addressed to the Respondent No.2/LPGCL granting
permission to fill low lying areas is being annexed herewith

and marked as ANNEXURE-A-8.

It would be pertinent to mention here that pursuant to the
financial year 2019-2020 most of the fly ash was utilized by
the Cement industries and the bottom ash for filling low-
lying areas/void lands. In order to increase the further
utilization, the dispatch of fly ash has started through rail
rake from November, 2020 and till March, 2022 almost 421
of fly ash rail rakes and bulkers were dispatched to different
cement industries. It is further submitted that there is
100% fly ash utilization by the Respondent No.2/ LPGCL. A
copy of the details of the utilization of fly ash for cement
manufacturing submitted to Central Electricity Authority is

being annexed herewith and marked as ANNEXURE-A-9.
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10. In view of the aforesaid facts and circumstances the
Respondent No.2/ LPGCL humbly submits that the fly ash
generated by the power plant is being utilised 100% as per
the norms and under the statutory approvals in terms of EC
and applicable rules and regulations. As such the present
application filed by the Applicant is devoid of merits and

thus, liable to be dismissed.

1%. That the present affidavit has been filed by the Respondent
No.2/ LPGCL bona fide and in the interest of justice and
accordingly may be taken on record. That the Annexures

annexed to the present affidavit are true copies of their

P

DEPONENT

respective originals.

VERIFICATION:

I, the deponent the abovenamed do hereby verify that the
conj:epjcs of my above affidavit are true and correct to best of my
kgovi?iédge and beliefs and nothing material has been concealed
therefrom. That the contents of Paras 01 to 10 are true and
correct and the legal submissions are on legal advice received
and believed to be correct and no part of it is false and nothing

material has been concealed therefrom.
Verified at New Delhi on this day of February, 2024.

\Joste—

- DEPONENT

(\"- -



Main Green belt areas

Sl. Gree Belt Area

Helipad area

Colny area

Old Bank Area

Proposed switch yard

Admin& Switch yard area

DM Plant & reservoir area

Coolin Tower Area

Hydrogen Plant scrap area

O]l |N|[o|u ]| w |-

CHP Conveyor & L&T area

10|T&T, and store area

11|Ash dyke area

12|FOPH AHP area

13|Nursery & main roads area

14|BHEL store area

Plants Planted/saved inside Plant- 349261

Area covered by green belt- 343 Acre
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ANNEXURE-A-1
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ANNEXURE-A-2 10

3-tier Green Belt inside and around
plant periphery as per EC norms
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3-tier Green Belt inside and around plant

periphery as per EC norms
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3-tier Green Belt inside and around plant
periphery as per EC norms
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ANNEXURE-A-3

https://drive.google.com /file/d/ 1UFhikSTmSCPeGSKBT48LkIUmI9
Go60Gk/view?2usp=drive web



https://drive.google.com/file/d/1UFhjkSTmSCPeGSKBT48LkIUml9Go60Gk/view?usp=drive_web
https://drive.google.com/file/d/1UFhjkSTmSCPeGSKBT48LkIUml9Go60Gk/view?usp=drive_web
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ANNEXURE-A-4

KAMALNAYAN JAMNALAL BAJAJ FOUNDATION , LALITPUR
Year wise CSR Expenditure (FY2018-19 to 2022-23)

Cummulative

SN Budget head FY 2018-2019 [FY 2019-2020 FY 2020-2021 | FY 2021-2022 | FY 2022-23 Expenses Remark
| |Water Resources Development 13,74,759.00 |  4,64,400 7,51,698 39,91,914 | 1,53,65,740 2,19,48,511
Sustainable Agriculture 5,01,136.00 ; 6,36,000 8,16,741 7,75,133 27,29,011

2 |Development

3 |Women Empowerment - - 1,26,187 3,64,060 4,90,247
4 |Infrastructure Development 63,57,051 8,881.00 25,30,767 36,14,920 35,84,122 1,60,95,741
5 |Community Mobilization 67,248 19,538 37,452 1,56,748 2,80,986
6 |Management Cost 16,51,646 | 12,90,389 13,25,894.00 27,72,764 |  43,89,210 1,14,29,902
, Ef;:é‘tpe"d't”re under Wadi 4522959.7| 7264790.33 8506299.44| 12875352.1|  986610.88 34156012.45
Total 1,44,74,800 | 90,28,460 1,37,70,196 | 2,42,35,331| 2,56,21,623 8,71,30,410
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ANNEXURE-A-5
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Major Thrust Area

*»Water Resource Development and Soll
Conservation Interventions

“* Promotion of Agro Based Livelihood

*» Rural Infrastructure Development

s Community Empowerment

s Community Health and Sanitation Interventions
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CSR Coverage

 No of Villages — 37

e Block - Bar
e District - Lalitpur

17



Water Resource Development and Soil
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Cummulative
Budget head FY 2018-2009 | FY 2019-2020]FY 2020-2021 Y 2021-2002] FY 20223 uExpe‘;se's"
Water Resources Development 1374759.000 4644001 751698 3991914| 15365740 21948511
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Stream Rejuvenation at Surikala

Check Dam Repair at Buragaon
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Group Well At Semra Bori Band At Semra
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Water Resource Development
& Management

E 15
Salicr: BTE4EITM 4

Check Dam at Udaipura
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Promotion of Agro Based
Livelihood
Cummulative
Budget head FY 2018-2019 |FY 2019-2020(FY 2020-2021 | FY 2021-2022| FY 2022-23 berses
Sustainable Agriculture Development | 5,01,136.00 636,000 816741 775133 27,9011
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Promotion of Agro Based
Livelihood
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Natural Farming Promotion
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Rural Infrastructure Development

26

Cumulative
Budget head FY 2018-2019 |FY 2019-2020| FY 2020-2021 | FY 2021-2022| FY 2022-23 Expenses
Infrastructure Development 63,57,051|  8381.00| 2530767 3614920 3584122|  160,95741

12
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Rural Infrastructure Development
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Renovation of School
Udaipura village
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Crematorium of Mirchwara
village

14
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Cummulative

Budget head FY 2018-2019 | FY 2019-2020|FY 2020-2021 | FY 2021-2022| FY 2022-23 Expenses
Women Empowerment 1,26,187  3,64,060 490,247
Community Mobilization 67,248 19,538 374521 156,748 2,80,986
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IGA support at Mirchwara
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Meeting with SHG’s Member at Buragaon

18
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Community Health and Sanitation Intervention
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Community Health and Sanitation Intervention

Distribution of Kitchen Garden Kit
at Buragaon

20
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Distribution of Kitchen Garden Kit
at Mirchwara

21
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Collaborative Project with
NABARD

(WADI Project 1 & 2)

KAMALNAYAN JAMNALAL BAJAJ FOUNDATION , LALITPUR
KIBF NABARD WADI Project 1& 2 year wise Expenditure Summary Sheet

40

Cummulative

SN Budget head FY 2018-2019 | FY 2019-2020| FY 2020-2021 | FY 2021-2022 FY 2022-23 Expenses
1 |Health Component 10,520 66,999 1,04,900( 30,000 2,12,419
2 |Horticulture & Agri Development 31,17,171| 56,89,833| 63,48,066| 25,18,559 1,800 176,75,429
3 [Micro Enterprises Development 34,035 34,976 7,68,192( 104,104 9,41,307
4 |Sign Board 7,560 7,560
5 |Soil & Water Conservation 3,201 6,016 3,09,373| 4,16,245 7,34,835
6 |Training & Capacity Building 52,277 12,075 30,945 76,015 1,71,312
7 |Women Development 10,260 4,180 15,600.00 1,460 31,500
8 |Water Resources Development 4,94,550 9,79537| 78,49,405| 3,79,725 97,03,217
9 |Contingencies 54,220 18,500 72,720
10 |Management Cost 12,33,716|  10,33,356| 10,52,056| 12,33,308| 53,277 46,05,714

Total 4522960 72,64,790| 85,06,299| 128,75,352| 9,86,611 341,56,012
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Community Mobilization
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Preparation for WADI Plantation

28
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Wadi Management
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Monitoring & Evaluation

30
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Thank you......



Name of Power Utility: Lalitpur TPS

PERIOD OF REPORT - 1st April 2023 to 30th September 2023
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ANNEXURE-A-6 (Colly)

MINISTRY OF POWER

CENTRAL ELECTRICITY AUTHORTY
THERMAL CIVIL DESIGN DIVISION

General Information on Power Stations, Coal Mines and Quality of Coal

FORMAT - |

Name of Thermal Power Plant: Lalitpur Power Generation Company Limited

(A) Thermal Power Station

( B) Details of Nodal Officer

(C) Details of Coal / Lignite and Mines

" " Average
. Installed Contact No. Name of | Distance of | Quantity of ” Average Ash
S| No. Napmrf ;I'zirg:]al District State Enwrzo:rr;emal Unit No. Capacity Com?nai‘signin Name Designation | (Land Line Email Mine&Its | Mine from |coal received Vaﬁ:a;%r;froal Content of
(MW) 9 and Mobile) Location TPS (KM) (LMT) (Kcal) coal (%)
(U] (2) 3) (4) ) (6) @) @) ©) (10) (1) (12) (13) (14) (15) (16) (7
1 660 26.03.2016 NCL mines 620
' Chief NCL/CCL
g |Leliteur Pg‘(’)“e[ﬁe”e'a""” Lalitpur up 2 660 08.01.2016 DrAV Singh Suslalr:abmty ?,‘928"7;@;’?;3? e ©| (various Mines) | o r:i:‘es o0 | 3852107 3300-5100 3832
Officer andior imported Pl
3 660 01.04.2016
Abbreviations :- Complete address of Corporate Office / Head Complete address of Thermal Power
MW - Mega Watt Office / Registered Office Plant
TPS - Thermal Power Station Name of
KM - Kilometre ) Name of Dr. Ajay Vikram Singh Head of TPP Mr. AN. Sar
LMT - Lakh Metric Tonnes Head of
Keal - Kilocalories Office cso Designation CEO
% Lalitpur Power Generation [Address: | Lalitpur Power Generation
Company Limited Company Limited
Vill- Burogaon Vill-
Tehsil- Mehrauni Tehsil- Mehrauni
lalitpur (UP) lalitpur (UP)
email ID : avsingh.ltp@Ipgel.com email ID : ‘drbpsingh.lto@lpgel.com
Telephone 9873561813 Telephone 9151897298
No. No.




Ash Disposal Facilities available at Thermal Power Station, Mode of Disposal (Dry & Wet) and Ash Stock Available (Fly Ash, Bottom Ash & Pond Ash)

Name of Power Utility: Lalitpur TPS

PERIOD OF REPORT - 1st April 2023 to 30th September 2023
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MINISTRY OF POWER
CENTRAL ELECTRICITY AUTHORTY
THERMAL CIVIL DESIGN DIVISION

47

Name of Thermal Power Plant: Lalitpur Power generation company Limited

FORMAT - I

. . . . Ash Disposal Ash Stock Available as on 31.3.2023
SINo Name of Thermal | Existing facilities for Lo;\:: ::“I‘Dr]isi')z:?;‘:d Amz)f;‘;‘;"md Design Life of Add|ti|;>::)llArea
Power Station Ash disposal from TPS Disposal Disposal Area proposed Dry Ash Wet Ash Fly Ash Bottom Ash | Pond Ash Total Ash
Dry Wet (KM) (Ha) (Years) (Ha) (LMT) (LMT) (LMT) (LMT) (LMT) (LMT)
(1) _(2) (3) 4) ) ) @) @®) 9) (10) (L)) (12) (13) (14)
1 Geﬂ:‘aﬁ:gnpége[t " Ash Silo Ash dyke 0.8 82 Nil 9.811 5.310 0 0 4170 2170
Abbreviations:- . .
Description Quantity in LMT
MW - Mega Watt Ash Stock Position as on 01.04.23 3.14352
16.14868
TPS- Thermal Power Station Generation of Ash during 01.04.23 to 30.09.23
KM- Kilometre Utilisation of Ash during 01.04.23 to 30.09.23 15.12562
4.166577

LMT- Lakh Metric Tonnes

Ha - Hectare

Ash Stock Position as on 30.09.23

Reasons for not Utilising the Legacy Ash may also be provided

No legacy ash. This is
the minimum quantity
which is left in the Pond
during process of
operation, as ash is

dried and only then




Ash Disposal Facilities available at Thermal Power Station, Mode of Disposal (Dry & Wet) and Ash Stock Available (Fly Ash, Bottom Ash & Pond Ash)

Name of Power Utility: Lalitpur TPS

PERIOD OF REPORT - 1st April 2023 to 30th September 2023
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MINISTRY OF POWER
CENTRAL ELECTRICITY AUTHORTY
THERMAL CIVIL DESIGN DIVISION

48

Name of Thermal Power Plant: Lalitpur Power generation company Limited

FORMAT - I

. . . . Ash Disposal Ash Stock Available as on 31.3.2023
SINo Name of Thermal | Existing facilities for Lo;\:: ::“I‘Dr]isi')z:?;‘:d Amz)f;‘;‘;"md Design Life of Add|ti|;>::)llArea
Power Station Ash disposal from TPS Disposal Disposal Area proposed Dry Ash Wet Ash Fly Ash Bottom Ash | Pond Ash Total Ash
Dry Wet (KM) (Ha) (Years) (Ha) (LMT) (LMT) (LMT) (LMT) (LMT) (LMT)
(1) _(2) (3) 4) ) ) @) @®) 9) (10) (L)) (12) (13) (14)
1 Geﬂ:‘aﬁ:gnpége[t " Ash Silo Ash dyke 0.8 82 Nil 9.811 5.310 0 0 4170 2170
Abbreviations:- . .
Description Quantity in LMT
MW - Mega Watt Ash Stock Position as on 01.04.23 3.14352
16.14868
TPS- Thermal Power Station Generation of Ash during 01.04.23 to 30.09.23
KM- Kilometre Utilisation of Ash during 01.04.23 to 30.09.23 15.12562
4.166577

LMT- Lakh Metric Tonnes

Ha - Hectare

Ash Stock Position as on 30.09.23

Reasons for not Utilising the Legacy Ash may also be provided

No legacy ash. This is
the minimum quantity
which is left in the Pond
during process of
operation, as ash is

dried and only then
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FORMAT - 1lI
MINISTRY OF POWER

CENTRAL ELECTRICITY AUTHORTY
THERMAL CIVIL DESIGN DIVISION

Monthly Abstract of Ash Generatin and Utilization
(For the Period from 1st April 2023 to 30th September 2023)

Name of Power Utility: Lalitpur TPS Name of Thermal Power Plant: Lalitpur Power generation company Limited
Installed Capacity (Total): 3x660 MW

PERIOD OF REPORT- 1st April, 2023 to 30th September 2023

ASH GENERATION AND UTILIZATION (in LMT) MODES OF ASH UTILIZATION AND UTILIZATION IN EACH MODE (in LMT)
Fly ash basfad Construction of N R Any other
products viz. Agriculture | Construction eco-
R road and fly over N . N
bricks, blocks, Cement - Manufacturing ina of shoreline | Exportof | friendly
Ash . ) . embankment, Ash N - Filling of . N
Sl. No. Coal Ash Ash % age tiles, fibre | manufacturing, Construction | Filling up of N of sintered or | controlled protection ashto |purpose as
Month content of B o o B and Geo-polymer N mine N
consumed coal Generation | Utilization | Utilization cement ready mix based of dam; low lying area; voids; cold bonded manner structures in other notified
sheets, pipes, concrete; N ’ ash aggregate; | based on coastal countries; | from time
boards, construction soil testing; districts; i
! material; 4 g to time.
panels;

(1) (2) (3) (4) (5) (6) (7) (8) (9) (10) (11) (12) (13) (14) (15) (16) (17) (18) |
1 |APRIL-2023 7.03824 38.50 2.71007 2.53650 93.60; 0.00643 1.56510 0.00000 0.00000 0.96497 0.00000 0.00000 0.00000 0.00000 0.00000 0.00000
2 |MAY-2024 7.67587 39.45 3.02798 3.12084 103.07 0.00794 1.72205 0.00000 0.00000 1.39085 0.00000 0.00000 0.00000 0.00000 0.00000 0.00000
3 |JUNE-2025 7.13533 39.06 2.78675 2.97694 106.82 0.00780 1.79382 0.00000 0.00000 1.17532 0.00000 0.00000 0.00000 0.00000 0.00000 0.00000
4 [JULY-2022 5.81599 38.31 2.22786 2.22785 100.00: 0.00665 1.47613 0.00000 0.00000 0.74507 0.00000 0.00000 0.00000 0.00000 0.00000 0.00000
5 |AUGUST-2022 7.23555 37.73 2.73004 2.29250 83.97 0.00848 1.81245 0.00000 0.00000 0.47158 0.00000 0.00000 0.00000 0.00000 0.00000 0.00000
6 |SEPTEMBER-2022 7.23548 36.85 2.66598 1.97098 73.93 0.00835 1.39594 0.00000 0.00000 0.56669 0.00000 0.00000 0.00000 0.00000 0.00000 0.00000

TOTAL 42.13645 38.32|16.14868 15.12562] 93.66. 0.04565 9.76548 5.31448

Note: (i) Ash means all types of ash including Fly Ash, bottom Ash and Pond Ash etc
(ii) Quantity of ash may be provided in Lakh Metric Ton (LMT) upto five decimal places
iii) Ash utilisation in Column (6) shall be equal to summation of modes of ash utlisation in each mode i.e. summation of column (8) to column (18)
Abbreviations:-
MW-Mega Watt
TPS- Thermal Power Station
KM- Kilometre
LMT- Lakh Metric Tonne
Kcl- Kilocalories




ANNEXURE-A-7 (Colly) 50

PRIOMEA WO JUDICIAL

Government of Uttar Pradesh

a-Biarnn

ezl No, ©IN-UPH7R19365880785U
U Cptiicans saages Dale CoERDanELUE 1A AR
Aocannt Belorance o NUWIRPALS SV apt45181 54 LALTRLI SADAR UP-LT=

Unicue Doe: Hoference : SUBIM-U2L 21510 DLpsRnE g 0T T U
Purchased by . SHTIECH MG PYT LTD LGOL LALITRPUR
Dipsaviptine of Pacurmont s Arhele A AN

Propey Desesmion © bt Anplicaaln

Cropsooarabon Urice (950

AR B SOASHTECHIND T LTD LRGEL LALITRUR
Souonsd Pavy CoMotApaicabls

Somamp Ty Sad iy COASKEIECH MDY T T LEGEL LALNTF

101

Stz lurs Amount FE3 s
[T only)

' SR - |
ne fy TW}@S@UWI%F Jsi‘i(m{: .......................... aifrga wfafafr wfmye

G TR djw-;;}:;rﬁ A, My quATE ARy, srmg-afad R | R e srgee um 7 uent u

o m T oaur 2

....... AT ﬂ%ﬁ&:%;_



343
S1

g Rale 12de3les @ wferaye uray seRee & @i s dfeage ¥ Frered awft

E (e ® e © weea § 78 aeae od Tefaien mal @ smaw o woewawal $ oy

foreqr wip we &

1w fh wem e g o1 v Bf ug @Y amors it F sl 9wl owd uRaes @ wd wam
vEl giel de-l (B arE g

» e {5 wam uer g e ua #Y ot R v 9 W) @aw @ avres @@ Srell 9y

some o oger ng g BRE ug 9 oW W wid 9o @ fEan S

aq (b ywa ner g (Bfva ga st & mf wrg @ 13 arfrRge soaw A8 fear s aen

i w o @Td N B eI § osugta § wrar wmd |
5 7% b wrager smmll Qaie &) Rerfy o =1 oanr w1 ARy Sww TN S TTw B GEd o |

Ael: Al ﬁivr‘frh..\.l.’.-‘.‘:}.!?ﬁ]?-é .............. i wl uel @ Hen WE-TMEER I A we P
faran e wrfE AR W AR g Srovd 9¥ @AM | +:

BJE‘FT"‘—J

it URPI o gt —eoh A G Lk
ad, eil@aye uiay wadeen &, f
ellérege
T geiata— fEar
TaTE ﬁ? N1
i

?._




344 52

INDIA-NON JUDICIAL

GOVERNMENT OF UTTAR PRADESH

E-Stamp
Application No. : IN-UP87619365880765U
Certificate Issued Date: 23-Dec-2022 11:43 AM
Account reference : NEWIIMPACC
(SV)/up14518104/Lalitpur
Unique Doc. Reference : SUBIN-UPLP1451810
468696289740726U

Purchased by
ASHTECHIND PVT LTD

LPGOL LALITPUR

Description of Document : Article 4 Affidavit
Property Description : Non Applicant
Consideration Price (Rs.)
First Par£y : ASHTECH IND PVT.

LTD. LPGCL LALITPUR
Second Party : Not Applicable
Stamp Duty Paid By ; ASHTECH IND PVT.

LTD. LPGCL LALITPUR

Stamp Duty Amount (Rs.) : 10 (Ten only)

CONTRACT-LETTER

That I am authorized Representative of S.Tech India Pvt.
Ltd., Lalitpur, Lalitpur Power Generation Company Limited,
Village Buraugaon Mirchvara, District — Lalitpur, which we are
First Party in the Contract Letter and Bhan Singh, Sunderpal
Singh, Smt. Guddi Raja, Smt. Chhoti Raja Son of/Daughter of

Shri Pratapsingh, resident of Village - Mirchwara Araaji
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No..cue.o.e.. has been shown as Second Party, in between both
the Parties on today dated 12.03.23 regarding the disposal of
the Coal Ash coming out from the Lalitpur Power Generation
Company Limited, Lalitpur, this Contract Letter is being
written between both the parties on the ground of following
conditions:-
1. That by the First Party the coal ash which will be thrown
in the non cultivated land of the Second Party, the
expenses of transportation of that will be borne by the

First Party.

2. That by the First Party on the land of the Second Party

that coal ash will be put in equal to the level of land.

3. That no price of the coal ash will be taken from the

Second Party by the First Party.

4. That by the First Party, no commercial use will be taken
of the coal ash given to the Second Party and the coal

ash will be used only for the leveling of the land.;

5. That in the position of mutual dispute between both the
parties, the agreement can be terminated by giving two

month notice.

Therefore, on today dated 12.03.23 in between both the

parties after consideration this contract Letter was executed so
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that remain as the record and may be used at the time of

need.

FIRST PARTY SECOND PARTY

Authorized Representative Signature - Bhan Singh

Sd/- Illegible Sd/Mahesh  Thumb Impression
Ashtech India Pvt. Ltd. Chhoti Raja

For: Lalitpur Power Generation Thumb Impression
Company Ltd., Lalitpur Thumb Impression

Village — Buraugaon — Mirchwara  Guddi Raja
Witness : Mahesh Witness —
1. Narender Singh

2. Kamal Singh

// TRUE T ATED COPY//
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To,

The Regional Officer,
Regional Office

U.P. Pollution Control Board,
Jhansi-284401.

Subject:- In reference to making the land for cultivation by
putting the Fly Ash generated by the Lalitpur Power
Generation Company Limited in the unfertile and
non useful and in pit hole land.

Sir,

It is respectfully submitted to you that all applications
are the residents of Village Mirchvara. In the said village the
land situated is unfertile and having pit holes. We all
applicants want to make our land fertile for cultivation, for
which by filling the Fly ash generated by Lalitpur Power
Generation Company Limited in the pitfalls situated in the

said land putting the soil on the upper layer of that want to

make fertile for cultivation.

Therefore, it is humbly requested that kindly giving the
order to the Lalitpur Power Generation Company to take
trouble to get the above work done.

It will be your great act of kindness.

Applicants

Bhan Singh Thumb Impression
Sunderpal Singh

Chhoti Raja Thumb Impression
Guddi Raja Thumb Impression.

// TRUE TRAN}@:&@COPY //
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Uttar Pradesh

Khata Detail (Uncertified Copy)

350

Name of Village: Mirchwara

Tehsil: Mahrauni

Pargana: (Banpur)

District: Lalitpur

Crop Year:1429-1430 (01 July, 2021 to 30 June, 2027)

Part-1 Khata Number:00779

Name of Khatedar/Name of
Father/husband/guardian/

Place of residence

Khasra

No.

Area

Order

Remarks

Category-1-A/Land which is under right of transitional land owners.

Sunderpal Singh / Pratap 840/1 0.3680 1425 F. Order

Singh 1303 0.1700 Branch

R/o. Village Manager,

Bhansingh /Pratapsingh/ Allahabad

R/o. Village Bank, Branch

Smt. Guddi/ Aman W/o Buraugaon in

Amar Singh/R/o Village at which the land

present Buraugaon of Khatedar

Smt. Chhotiraja/Wife of Guddi

Virender Singh/R/o Village mortgaged.
H.R.K. Dated
8.8.17

Total 2 0.5380

For the position of the said Khasra(disputed/sale/land-

map/Mutation Register), please click on Khasra Number.
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Disclaimer: The said figure are only for perusal, the said detail
is review, From the Tehsil Computer Centre and
C.5.C./Public Centre the certified copy of the

review can be obtained.

Software Powered by: National Informatics Centre, Uttar

Pradesh State Unit, Lucknow.

// TRUE THANSLATED COPY//
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SAURABH MAHESH RAUT
Pencil

SAURABH MAHESH RAUT
Pencil
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SAURABH MAHESH RAUT
Pencil

SAURABH MAHESH RAUT
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CERTIFICATE

It is certified that Shri Sunder Pal Singh, Bhan Singh,
Smt. Guddi Raja Wife of Amar Singh, Chhoti Raja Wife of
Virendr Singh, S/o/D/o Partap Singh, Caste — Thakur, Village
Mirchwara, Post — Vaurogaon, District — Lalitpur, U.P. are the
permanent residents. I know them very well. The Khasra
Number/Khatauni Number of these is 840/1, 1303. In these
filling the Fly ash of the Power Plant in their pit holes on that
by putting the soil, want to make the land fertile for
cultivation. In this the Village Pradhan and villagers have no
objection of any kind. Any action taken by the villagers will be

treated as false.

Sd/- Mauji
Village Pradhan
Gram Panchayat Mirchwara

Block — Var, District — Lalitpur.

// TRUE TE?@}K@D COPY//
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HOME

Location

State - Uttar Pradesh

District — 167 Lalitpur

Tehsil - 00863 Mahrauni

Village — 153344 Mirchwara

Plot into

Khata Number : 00779 Khasra No. : 840/1

Area (Hec.) : 0.368

Khata Number : 00783 Khasra No. 840/2

Area (Hec.) : 0368

Name of Khata Holder: 00779

1 — Name Sunderpal Singh, Name of Guardian: Pratap Singh

Place of residence: R/o Village

2 - Name: Bhansingh Name of guardian -~ Pratap Singh,
residence: R/o Village

3 - Name: Smt. Guddi, Name of Guardian: Aman wife of
Amar Singh, Place of residence: R/o Village at present
Buraugaon.

4 — Name Smt. Chhotiraja, Name of Guardian: Wife of
Virender Singh, Place of residence: R/o Village
Name of Khatedar: 00783

1. Name - Sunderpal Singh, Name of Guardian: Pratap
Singh, Place of residence: R/o Village

Map Report

/| TRUE TRANSLATED COPY//
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INDIA
RS.10 TEN RUPEES

INDIA NON JUDICIAL.

UTTAR PRADESH 7T3AE 284818

CONTRACT-LETTER

That I am authorized Representative of Gurukrishan,
S/0.ciiiinnnnn. ., Lalitpur Power Generation Company Limited,
Village Buraugaon Mirchvara, District — Lalitpur, which we are
First Party in the Contract Letter and Smt. Kusum, Wife of
Shri Ganesh, resident of Village — Mirchwara Araaji No.2394
has been shown as Second Party, in between both the Parties
on today dated 14.02.2023 regarding the disposal of the Coal
Ash coming out from the Lalitpur Power Generation Company
Limited, Lalitpur, this Contract Letter is being written
between both the parties on the ground of following
conditions:-
1. That by the First Party the coal ash which will be thrown |
in the non-cultivated land of the Second Party, the
expenses of transportation of that will be borne by the

First Party.

2. That by the First Party on the land of the Second Party

that coal ash will be put in equal‘ to the level of land.
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3. That no price of the coal ash will be taken from the

Second Party by the First Party.

4. That by the First Party, no commercial use will be taken
of the coal ash given to the Second Party and the coal

ash will be used only for the leveling of the land.;

5. That in the position of mutual dispute between both the
parties, the agreement can be terminated by giving two

month notice.

Therefore, on today dated 12.03.23 in between both the
parties after consideration this contract Letter was executed so

that remain as the record and may be used at the time of

need.

FIRST PARTY Second Party
Sd/- Sd/-
Harputra Kusum

Thumb Impression

Authorized Representative
Father Name:-

Signature — Address:-

For: Lalitpur Power

Witness Witness
il 1. Durga Kuswaha
2. Moti Kuswaha

2.

// TRUE TRA COPY//
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To,

The Regional Officer,
Regional Office

U.P. Pollution Control Board,
Jhansi-284401.

Subject:- In reference to making the land for cultivation by
putting the Fly Ash generated by the Lalitpur Power
Generation Company Limited in the unfertile and
non-useful and in pit hole land.

Sir,

It is respectfully submitted to you that all applications
are the residents of Village Mirchvara. In the said village the
land situated is unfertile and having pit holes. We all
applicants want to make our land fertile for cultivation, for
which by filling the Fly ash generated by Lalitpur Power
Generation Company Limited in the pitfalls situated in the

said land putting the soil on the upper layer of that want to

make fertile for cultivation.

Therefore, it is humbly requested that kindly giving the
order to the Lalitpur Power Generation Company to take
trouble to get the above work done.

It will be your great act of kindness.

Applicants

Kusum Thumb Impression

// TRUE T ED COPY//
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Village No.:153344 Name of Village/Pargana: Mirchwara

(Banpur), Tehsil: Mahrauni

Khata Name of Khatedar/Name of |Year of starting of
Khatauni | Father Husband Guardian/ |earthly right

Sr. No. | Place of residence

1 2 3

Category: 1-A/Land which may be in right of transitional land

OWNETS,

00645 Smt. Kusum/W /o Ganesh/R/o | 1407A

Village
Total Gata-One Total area — Zero decimal Five One Zero
Zero (Hectare) Total land revenue -

Data Digitally Signed by: DHARM SINGH

The verification of the above extract Khatauni can be done

going on http:/upbhulekh.gov.in Website.

// TRUE T TED COPY//
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HOME

Location

State:- Uttar Pradesh

District:— 167 Lalitpur

Tehsil:— 00863 Mahrauni

Village:— 153344 Mirchwara

Plot into

Khata Number: 00629 Khasra No. : 2394
Area (Hec.): 0.51

Name of Khata Holder: 00629

1 — Name : Smt. Kusum Guaridan’s Name — Ganesh, Resident

of : Ni. Grami.

// TRUE T ATED COPY//
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INDIA NON JUDICIAL

TEN RUPEES INDIA TEN Rs.10
UTTAR PRADESH 73AE 283036
To,

Sir,

The Manager,
Power Plant Officer, Bajaj Plant,

Buraugaon.

Affidavit of Anandi wife of Hallu, resident of village

Mirchwara, Tehsil Mahrauni, District — Lalitpur.

I state on oath that —
That the Deponent is the permanent resident of the

above address and name.

That in the name of the deponent in Village Mirchwara,
Tehsil Mahrauni there is land of A. No.2393 area 0.356
and in the name of other cultivators and I want to get

pour the Fly ash in my portion.

That the Deponent from his own wish voluntarily want to
fill fly-ash in the above Araji from the Power Plant for

filling it, in which there is no objection to anyone.

That I want to get pour the Fly Ash in my own Araji and

from putting in the fly ash there will be no loss to
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anyone. If there will be any loss to anyone then there will

be responsibility of mine.
5.  That kindly to pour the fly ash in my above land.

Sd /- Anandi

Deponent
Verification:-

[ verify that Para 1 to 5 of the above Affidavit are all
true and correct as per my knowledge and belief, which
was verified on dated 13.02.23 in Mahrauni.

Thumb Impression - Sd/Pawan Kumar Anandi
Raghuvar, Lalitya Sd/Raghuvar

Thumb Impression - Shyamlal, Lalitpur.

// TRUE SLATED COPY//
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INDIA NON JUDICIAL

TEN INDIA
TEN RUPEES Rs.10
UTTAR PRADESH 73AE 052032
CONTRACT-LETTER
That I am authorized Representative of

................................ , Lalitpur Power Generation Company
Limited, Village Buraugaon Mirchvara, District — Lalitpur,
which we are First Party in the Contract Letter and
Smt. Anandi Son of Hallu, resident of Village — Mirchwara
Araaji No.2395, 2397, 2398, 2399 has been shown as Second
Party, in between both the Parties on today dated 02.04.2022
regarding the disposal of the Coal Ash coming out from the
Lalitpur Power Generation Company Limited, Lalitpur, this
Contract Letter is being written between both the parties on

the ground of following conditions:-

1. That by the First Party the coal ash which will be thrown
in the non-cultivated land of the Second Party, the

expenses of transportation of that will be borne by the

First Party.
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2. That by the First Party on the land of the Second Party

that coal ash will be put in equal to the level of land.

3. That no price of the coal ash will be taken from the Second

Party by the First Party.

4. That by the First Party, no commercial use will be taken of

the coal ash given to the Second Party and the coal ash

will be used only for the leveling of the land.;

5. That in the position of mutual dispute between both the

parties, the agreement can be terminated by giving two

month notice.

Therefore, on today dated 02.04.2022 in between both

the parties after consideration this contract Letter was

executed so that remain as the record and may be used at the

time of need.

FIRST PARTY
Authorized Representative

Signature -
For: Lalitpur Power

Village:- Buraugaon,

Second Party

Sd/-

Anandi

Thumb Impression

Father Name:- Hullu
Address:-Mkrchvara

Mirchvara
Witness Witness
1. 1.
2.
2.

Anandi, Lalitya

Ragbar

Pawan Kumar

// TRUE T

SLATED COPY//
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To,

The Regional Officer,
Regional Office

U.P. Pollution Control Board,
Jhansi-284401.

Subject:- In reference to making the land for cultivation by
putting the Fly Ash generated by the Lalitpur Power
Generation Company Limited in the unfertile and
non-useful and in pit hole land.

Sir,

It is respectfully submitted to you that all applications
are the residents of Village Mirchvara. In the said village the
land situated is unfertile and having pit holes. We all
applicants want to make our land fertile for cultivation, for
which by filling the Fly ash generated by Lalitpur Power
Generation Company Limited in the pitfalls situated in the

said land putting the soil on the upper layer of that want to

make fertile for cultivation.

Therefore, it is humbly requested that kindly giving the
order to the Lalitpur Power Generation Company to take
trouble to get the above work done.

It will be your great act of kindness.

Applicants
Sd/-

NSLATED COPY//
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Uttar Pradesh

379

Name of Village : Mirchwara

Tehsil : Mahrauni

Pargana : (Banpur)

District : Lalitpur

Fasli Year : 1429-1430 (01 July,2021 to 30 June, 2027)

Part -1 Khata Number :

00009

87

Name of Khatedar/Name of
Father/husband/guardian/

Place of residence

Khasra

No.

Area

Order

Remarks

Anandi Hullu

R/o. Nigrami
ShyamlLal/Kammod/

R/o0. Kachnaudi
Raghuvardayal/Kammod/
R/o0. Kachnaudi

Smt. Lalitya/ R/o. Nigrami
Pawan Kumar/Sanat Kumar
R/o. Chaukabagh,
Rawatyana, Lalitpur
Smt.Chhotiraja/Wife of

Virender Singh/Ni. Gram

2395

0.3560

Total

0.3560

For disputed/sale/land-map/Mutation Register) for

position of the said Khasra, please click on Khasra Number.

the
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Disclaimer: The said figure are only for perusal, the said detail
is review, From the Tehsil Computer Centre and
C.S.C./Public Centre the certified copy of the

review can be obtained.

Software Powered by: National Informatics Centre,

Uttar Pradesh State Unit, Lucknow.
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BHULEKH

Uttar Pradesh

Name of Village : Mirchwara Pargana : (Banpur)
Tehsil : Mahrauni District : Lalitpur
Fasli Year : 1429-1430 (01 July,2021 to 30 June, 2027)

Part -1 Khata Number : 00009

Name of Khatedar/Name of | Khasra |Area Order | Remarks
Father/husband/guardian/ | No.

Place of residence

Anandi Hullu 2397  |0.7730 1429 F. Order
R/o. Nigrami 2398  |0.4210
2399  [0.8010 Branch
Manager,

Indian Bank,
Branch
Buraugaon in
which the land
of Khatedar
Anandi

mortgaged.
Rs.32,7000/-

Date:
03.02.2022

Total 3 1.9950

For disputed/sale/land-map/Mutation Register) for the

position of the said Khasra, please click on Khasra Number.



383 91

Disclaimer: The said figure are only for perusal, the said detail
is review, From the Tehsil Computer Centre and

C.S.C./Public Centre the certified copy of the

review can be obtained.

Software Powered by: National Informatics Centre,

Uttar Pradesh State Unit, Lucknow.

// TRUE T, TED COPY//
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HOME

Location

State - Uttar Pradesh

District — 167 Lalitpur

Tehsil — 00863 Mahrauni

Village — 153344 Mirchwara

Plot into

Khata Number: 00009 Khasra No. : 2395

Area (Hec.) : 0.356

Khata Number : 01028 Khasra No. 2395 Mi.

Area (Hec.) : 0.405

Name of Khata Holder : 00009

1 — Name: Anandi Guaridan’s Name — Hallu, Resident of: R/o
Village.

2— Name: Shyamlal Guardian’s Name : Kammod, Resident of
: R/o Kachnaunda. residence : R/o Village

3- Name: Raghuvardayal Guaridan’s Name : Kammod,
Resident of R/o Kachnaunda.

4 — Name Smt. Laltiya, Gujardiagn’s Name : Wife of Hallu,
Place of residence : R/o Village.

5. Name: Pawan Kumar, Guadian’s Name : Sanatkumar,

Place of resident: R/o Chowkabagh Rawatyana, Lalitpur.
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Name of Khatedar: 01028

1. Name:- Shyamlal, Name of Guardian: Ajuddhi, Place of
residence : R/o. Village.

2. Name:- Smt. Shivkunwar, Name of Guardian : Wife of
Shyamlal, Place of residence : R/o Village

Map Record

// TRUE TRANSLATED COPY//
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OFFICE OF THE DISTRICT MAGISTRATE,
LALITPUR

No.171/S.T.V.-Mineral/2019-20

Dated: December 3, 2019
Authorized Representative,

Lalitpur Power Generation Company Limited,
Lalitpur.

Please refer to your application dated 26.11.2019, by
which it has been requested to direct the officers of the
concerned department/mine owners for filling the Fly ash, in
the low lying areas and abandoned mines and for its use in
other construction activities, coming out from the coal based
super critical thermal power plant in M/s. Lalitpur Power
General Company Limited situated in Village Buragaon
(Lalitpur). It has also been mentioned that after filling with fly
ash of the Power Plant in the said abandoned mines and low
lying areas, this area has become able for cultivation again,
which will be beneficial for local community due to which their

economic position May become better.

Therefore, after due consideration on mentioned facts in
the above application and on your assurance given by you, for
the disposal of Fly ash produced from burning of coal used for
electricity production from the Thermal Power Plant, the
permission is granted under the following

conditions/restrictions:-
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The disposal of Fly ash will be done wunder the
Orders/Directions and existing rules of Environment
(Protection) Act, 1986, U.P. Pollution Control Board,
Hon’ble National Green Tribunal, Hon’ble High

Court/Supreme Court.

The filling of the Fly ash will strictly not done near any
natural water source, river, drain, rather after the

prescribed distance, the disposal of Fly ash will be done.

On the land of personal ownership after the consent of
the land-owner/farmer the filling of Fly ash will be done

on his land.

The use of the Fly ash in the construction works will be
done free of cost on the basis of mutual consent
Company and working institution as per the need of the

concern working institution.

In the condition of violation of the above
conditions/restrictions, the Company will not be
responsible itself.

Sd/- Illegible
(Anil Kumar Mishra)

Additional District Magistrate, Lalitpur
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No. and Date as above.

Copy forwarded to the following for information and necessary

action:-

1. District Magistrate forwarded for favour of perusal.

2.  Mine Officer, Lalitpur.

3. Executive Engineer, P.W.D., Lalitpur.

4.  Executive Engineer, Gra. Abhi. Se. Prakhand, Lalitpur.

(Anil Kumar Mishra)

Additional District Magistrate, Lalitpur

ez
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ANNEXURE-A-9

FORMAT - 1lI
MINISTRY OF POWER

CENTRAL ELECTRICITY AUTHORTY
THERMAL CIVIL DESIGN DIVISION

Monthly Abstract of Ash Generatin and Utilization

(For the Period from 1st April 2023 to 30th September 2023)
Name of Power Utility: Lalitpur TPS Name of Thermal Power Plant: Lalitpur Power generation company Limited
Installed Capacity (Total): 3x660 MW

PERIOD OF REPORT- 1st April, 2023 to 30th September 2023

ASH GENERATION AND UTILIZATION (in LMT) MODES OF ASH UTILIZATION AND UTILIZATION IN EACH MODE (in LMT)
Fly ash basfad Construction of . . Any other
products viz. Agriculture | Construction eco-
R road and fly over N . N
bricks, blocks, Cement - Manufacturing ina of shoreline | Exportof | friendly
Ash . ) . embankment, Ash N - Filling of . )
Sl. No. Coal Ash Ash % age tiles, fibre | manufacturing, Construction | Filling up of N of sintered or | controlled protection ashto |purpose as
Month content of B o o B and Geo-polymer N mine N

consumed coal Generation | Utilization | Utilization cement ready mix based of dam; low lying area; voids; cold bonded manner structures in other notified

sheets, pipes, concrete; N ’ ash aggregate; | based on coastal countries; | from time
boards, construction soil testing; districts; i
! material; g g to time.
panels;
[} ) 3) (@) (5) (6) ) (8) () (10) (11) (12) (13) (14) (15) (16) 17) (18)
1 |APRIL-2023 7.03824 38.50 2.71007 2.53650 93.60; 0.00643 1.56510 0.00000 0.00000 0.96497 0.00000 0.00000 0.00000 0.00000 0.00000 0.00000
2 |MAY-2024 7.67587 39.45 3.02798 3.12084 103.07 0.00794 1.72205 0.00000 0.00000 1.39085 0.00000 0.00000 0.00000 0.00000 0.00000 0.00000
3 JUNE-2025 7.13533 39.06 2.78675 2.97694 106.82 0.00780 1.79382 0.00000 0.00000 1.17532 0.00000 0.00000 0.00000 0.00000 0.00000 0.00000
4 JULY-2022 5.81599 38.31 2.22786 2.22785 100.00: 0.00665 1.47613 0.00000 0.00000 0.74507 0.00000 0.00000 0.00000 0.00000 0.00000 0.00000
5 |AUGUST-2022 7.23555 37.73 2.73004 2.29250 83.97 0.00848 1.81245 0.00000 0.00000 0.47158 0.00000 0.00000 0.00000 0.00000 0.00000 0.00000
6 |SEPTEMBER-2022 7.23548 36.85 2.66598 1.97098 73.93 0.00835 1.39594 0.00000 0.00000 0.56669 0.00000 0.00000 0.00000 0.00000 0.00000 0.00000
TOTAL 42.13645 38.32|16.14868 15.12562] 93.66. 0.04565 9.76548 5.31448

Note: (i) Ash means all types of ash including Fly Ash, bottom Ash and Pond Ash etc
(ii) Quantity of ash may be provided in Lakh Metric Ton (LMT) upto five decimal places
iii) Ash utilisation in Column (6) shall be equal to summation of modes of ash utlisation in each mode i.e. summation of column (8) to column (18)
Abbreviations:-
MW-Mega Watt
TPS- Thermal Power Station
KM- Kilometre
LMT- Lakh Metric Tonne
Kcl- Kilocalories
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M G ma || Legal Vibes <legalvibes.lawfirm@gmail.com>

Additional Affidavit on behalf of Respondent No.2 in O.A. NO. 725 OF 2022 in the
case titled Anurag Sharma Vs. State of Uttar Pradesh and Anr.

1 message

Legal Vibes <legalvibes.lawfirm@gmail.com> Sun, Feb 11, 2024 at 3:51 PM
To: anuragsansad@gmail.com

Sir,

Kindly find attached the copy of Additional Affidavit on behalf of Respondent No.2/ M/s. Lalitpur Power Generation
Company Limited.

Kindly accept the service.

B Additional Affidavit.pdf

Thanks & Regards,

Legal Vibes Law Firm
G-27, First Floor,

Jangpura Extension

New Delhi-110014

Ph: 011-43580335
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